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CENTMAL ADMINISTARTTIVE TRIBURAL: HYDER

ABAD BENCH:
HYDERABAD

APPLICATION NO. 653

ORIGINAL of 1996

Dare of dGCiSiOR:h__11-5‘96

P. Appa Rao

..vo.f--h-o.-oce-neootl"l“

c e ATPLITANT(S)

Yersus

The commandant, Military College of Electronics &
Mech., Engg., Trimulgherry.P.O. .
Secunderabad 500015 and five others

-.‘""f‘I.-..- LI RISBT'O'RDBI\"TfEJ

-----------

FOR _INSTRUCTIONS
—__—'_.'F—h-—_m_-_—'—l—-ﬁ

§

1. whether it be referred to the Reaoorterse

or not?

Whether it be circulated to all the

. Benches of C.A.7, or not?

rajan) . . (M.G. Chaudhari)‘ -
' Vice Chaixman/Mamupt'( .




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BHNCH
AT HYDERABAD

OA.653 of 96 decided on : 11-6-96'

Between

P. Appa Rao :+ Applicant

and ' | | Y

1. The Commandant

Militagy College of Electronics &
Mechanical Engineering o

Trimulgherry P.O.

Secunderabad 500015

2. Director of Electrical & Mech. Engg.
(EME Pers) (Disciplinary Authority)

EME Directorate, MGO's Branch

Army Headquarters, DHQ P.O. :
New Delhi 110011 : Co ~ A

3. DG of Electrical & Mech. Engg (EME Pers)
EME Dte., Master Genl. of Ordnance Branch
Army HQ; DaHQ. P-Ou New Delhi"ll

4, Officer-in-charge

Establishment (Civilian) Section

Military College of Electronics & Mech. Engg.
Trimulgherry PO, Secunderabad-15

5. Lt. Genl. M.R, Kochhar
commandant, MCE & ME, Trimulgherry PO
Secunderabad - 15

6. Mr. S.N. Rao
officer-in-charge, Estt. Section(Civilian EMEO)
Military College of Electronics & Mech. Engg.
Trimulgherry PO, Secunderabad - 15

' : Respondents

Mr. Prablakar |Sripadha
Advocate

- Counsel for the applicant

Kr.Bhaskar Rap, CGSC

Counsel for the respondents
LR

CORAM

HON. MR, JUSTICE M.,G. CHAUDHARI, VICE CHAIRMAN é“jk;f”‘

HON. MR. R. RANGARAJAN, MEMBER {(ADMN.)




Judgement

Oral Crder { per Hen. Justice Mr. M.G. Chaudhari, VC|)

Hesrd Sri Prabhakar Sripada. for the applicant) Heéard
Mr. K. Bhaskar Rao for the fespondents.
2. The memorandum initiating the disciplinary infuiry
dated 24-7-95 and the memorandum issued on 25-4-96 cglling
upon the applicant to show-cause ggainst the proposed penalty
are bhallenged in this application. ‘Since the inguifry has
reached the final stage we dc not consider it proper té
examine the¢ legality of the memo dated 24-7-95 at #his
stage as the same could be challenged at the inquiry itself.
As, far as memorandem dated 24-7-95 is concerned it yelates toc

-an interlocutory stage in the inquiry and the CA carnct-be/ﬁi-

——

entertained against sﬁch order.' It is only a noticg giving
opportunity to the applicant to make repfesentation against

the proposed penalty and is not a finsl order. The applicant

can always file a representatiop and cause ofragtiOn can

arise only after the penalty has been imposed in which case he
has to follow the prescribed remedies. The CA is dismissed e b
interlocutery in respect of both the memoranda withput pre-

judice to the right of the applicant to rely on contentions

urged therein in subsequent proceedings.

3. This crder does not refer tc the merits of the case.
(R. Rangarajan) (M.G. Chaudhari)
Member (Admn.) Vice chairman

Dated : June 11, 26
Dictated in Open Court

sk




O.A.NO. 653/960
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10.
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COEE tos~

Secunderabad-500 015.

The Commandant, Miditary College of
Electronics & Mechanical Engineering
Trimulgherry P.O,

Director of Electrical & -Mech.Engg.

(EME Pers)(Disciplinary Authority),

EME Directorate, M30's Branch, -

army Headqugrters, DHQ, P.O.New Delhi-110 011.

Director General of Blectrical & Mechanical .
Engineering (EME Pers),EME Dte,Master
Genl.of Ordinance Branch, Army HQ,D.HG,
P.O.New Delhi-11%

Officer in Charge,Establishment(Civilian)}
Section, Military College of Electronics & Mech.

Engg. Mitigaryx@eiiegexef Trimulgherry P,O. -
Se cunderapad-15,

Lt.Genl.M.R,Kochhar,Comnandant, MCE & ME,
Trimulgherry P.0O.Secunderabad-15.

Mr.s.N,Rao, Officer in charge,Estt,
section{Civilian EMEO,Military College of
Electronics & Mech.Engg.Trimulgherry P1O.,
Secunderabad-15.

One copy to Mr,Prabhakar Sripadha,Advocate,
6-1-320,Walker Town,Secunderabad=500 025,

One copy to Mr.K.Bhaskar Rao,Advocate,CAT,.Hyd.
One cOpy to Library,CAT.Hyd.

One spare CODY.
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